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CINTMJ& ADMJ:NIS'l'RA'l'IVB TRIBUNAL 
ALIAHABAD BINCH 

ALLAHABAD 

o~n Court -- -

Orlginal Applicaticm No. 1093 of 2003 -
Allahabad this the 12th day of Septent>er, 2003 

Poona~ Srivastava, aged about 44 years, Wife of 

Shri Bhanu Ji Srivastava, R/o 72, M.I.G. Preetam 

Nagar, Allahabad. 
Applicant 

By Advocate Shri Rakesh Verma 

versus 

1. Union of India through the secretariy. Ministry 
of H~n Resource and Development, New Delhi. 

2. The Commissioner. Kendriya Vidyalaya sangathan 

ia. Institutional Area. saheed Jeet Singh Marg. 

New Delhi-110016. 

3. The Assistant COmmissioner. Kendriya Vidyala ya 

sangathan. Lucknow Region. Aliganj. Lucknow. 

4. The Education Officer. Kendriya Vidyalaya 
Sangathan. 18. Institut#onal Area. Saheed 
Jeet Singh Marg. New Delhi • 

s. Principal. Kendriya Vidyalaya(AF). Manauri. 

Allahabad. 
Respondents 

By Advocate Shri D.P. Singh 

0 R D E R ( oral ) - - - - -
ByHon'ble Mr~.K· BhatnagaE• Member(J) 

This application has been filed under Section 

19 of the Administrative Tribunals Act. 1985 for 

quashing the impugned order of transfers dated 

31.03.2003 and 20/23.06.2003 passed by respondent no.4 • 
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It has bee n further prayed that respondents be 

directed to retain the applicant at Kendriya 

Vidyalaya . Manauri itsel £ or to post her at New 

cantt. or Old Cantt. or Jhalwa or BamraUli in 

District Allahabad where the vacancies are existing. 
"' . ~· 

h..-- h/' The case of the a pplicant in brief &• 1.s 

that the applicant \'BS transferred from Manauri 

to Aligarh on 31.03.2003 and later on by order 

dated 20/23.06.2003. she -,as again transferred to 

Ma th;.ira from Aligarh. Lea rned counsel fr>r the 

applicant subnitted that the applicant received 

serious attack of Brain Haemorrhage and Paralysis 

s t.roke due to high blood pressure and she is 

unde rgoing her medical treatment in sanjay Gandhi 

Post Graduate Institute. Lucknow. Learned counsel 

for the applicant prayed that the applicant should 

not be transferred t to any other place because of 

her serious ailment. 

3. Learned c ounsel for the respondents stated 

that the applicant has already been relieved from 

Kendriya Vidyalaya. Manauri. Allahabad on 08.04.03 

and the new incumillent Shri Prem Nath has already 

joined on that post in Manauri. and still w:>rking 

there. Learned coWlSel fbr the respondents further 

subnitted that the applicant was called t.o appear 

before the Medical aoard on 21.07.2003 alongw1th 

four other persons but. the applicant did not appear 

before the Medical Board. 'therefore. the applicant 

is not entitled for any relief. 
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4 • Learned counsel for the applicant states 

that he has already made a representation(annexure-18) 

to the Assistant Corrrnissioner(Admn.). Kendri ya Vidyalaya 

sangathan, New Delhi on 05.07.2003. in \ttiich it is 

mentioned that due to unavoidable circumstances, the 

applicant could not appear befor~e Medical Board 
1~ "'\\\ ~ 

for her medical examination and shelcertainly appear 

before the Board if one more chance is given to the 

applicant. 

s. In the light of the above discussion • the 

o .A. is finally disposed of at the admission stage 

itself with the di r ection to the applicant to file 

a fresh detailed representation alongwith the relevant 

medical documents before the competent authority, who 

will consider and decide the applicant's representation 

within a period of 2 months from the aa te of filing 

the same alongwith a copy of this order. No order as 

to costs. 

~ 
Member (J) 

/M.M./ 
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